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-ommitte of Jawahbarlal Nehru Univer-
sity in 1977, But last month University
adminittration had withdrawn it uni-

laterally,

The ather important demands include
mare houses for sta’f, regularisation of
daily wage workers, medical facility
for staff on the campus an dgroup in-
settled immediately,

1 urge upon the Government to in-
tervene in the matler so that the jong
standing demands of the Jawaharlal
Nehru Universtiy staff association are
settled immediateiy,

(iv) REPORTED FIRE IN , GODOWN OF
Foop CORPORATION OF INDIA AT
KaAPA IN MADHYA PRADESH.
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(v) PROPOSED AGITATION IN  JCERALA
AGAINST DELAY IN COMPLETION COF
MANGALORE - COCHIN - TRIVANDRUM
HicewaAy,

SHRI A C. GEORGE (Mukanda-
puram): Mr, Speeker, Sir, I wuuld
like to raise under Rule 377 matter

relating to proposed masg agitation in

the coastal areas of three districts of

Kerala for Mangalore-Cochin-Trivan-

drum highway

A mags sgitation is proposed to be
launched in the coastal aregs of the
three districts of Kerala because - of
the inordinate delay in the implemen-
tation of the gsanctioned West Coast
Highway (NH 17) from Mangalore
through- Gochin to Trivandrum. Five
years back, the West Comst Highway
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was declared as realigned from Kuttip-
puram through Kodungallur-Kolepu-
ram Moothakunnam to joi: NH 47 rear
Cochin, For this realignment, the
financia] sanction of only Rs, 10 crores
hag already beep made and uli the
preliminary work was done, There
are 5 major bridges proposed in this
re-aligned NH 17. This re-aligned
highway will open up one of the most
backward areas in the West Coast of
Mallapuram district, Trichur district
and Ernakulum district. [t is of vital
importance to the development of the
marine products industry, and will be
of immense help to the fishermen,
over and above facilitiating industrial-
jzation in that area. The lack of these
5 bridges is causing untold miseries
to the people of those areas. The most
prominent among the bridgeg are:
Kottapuram-Moothakunnam bridge,
Chettuva bridge und Cheraneellor
bridge. The people in those areas
are completely isolated from the rest
of Kerala due to lack of transporta-
tion end bridging facilities. In fact,
the Chettuva bridge was sancticned
even way back in 1954 by the then
Madrasg Government, The Kottapuram
Moothakunnem bridge is a 2-crore
rupee bridge and will be one of the
biggest in Kerala. In fact, one-and-
a-half years back, the present Minister
for Shipping end Transport, Mr.
Chang Ram himsel! laid the founda-
tion for the Kottapuram bridge. But
not a single stone has been added.

The people were really consoled
whepn the finencial, administrative and
tal sanction was given 5
years back for this new re-alignment
of the NH 17 between Mangalore-
Cochin-Trivandrum. But, in spite of
the long weiting and in spite of the
foundation stone being iaii;or beﬂgx
biggest bridge, no WOI
_ d‘lido not know why the
fouridation stone was. laig if there
was going to be delay even in gelting
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the work started, After g lot of re-
presentation, memoranda and clamour-
ing for a long time, the people of that
area are so frustrated that they are
forced to decide on a masg agitation.
This will involve mass upsurge in
the coastal areas of the 3 districts,
viz., Mallapuram, Trichur and Erna-
kulam,

The work on the Kottappuram-
Moothakunnam bridge, for which the
foundation stone has been already
laid, the Chettuva bridge, for which
al] the sanctiong have been given and
the Cheranellore bridge, have to be
taken up immediately. A categorical
assurance and an early action by the
Minister of Shipping and Transport
will only assuage the feeling of the
people and make them desist from
launching any mass struggle.

12.43 hrs,

DEMANDS * FOR GRANTS,
1979-80-—contd,

(i) MmasTRY oOF COMMERCE CrviL
SupPLIES AND COOPERATION~~
contd.

MR, SPEAKER: We will now take
up further discussion and voting on
the Demands for Grants under the
control of the Ministry of Commerce.
Civil Supplies and Cooperation, The
last speaker was Mr. P, Ankineedu
Prasada Rao. He hag already taken
10 minutes. His party has got only
one more minute left. Anywey, he
can take 3 or 4 minutes

SHRI P, ANKINEEDU PRASADA
RAO (Bapsila): Sir, I am speaking
about the cultivation of tobacco which
commodity, It yields 50 per cent
Bright varfety and 50 per cent v

R

«Moved with the recommendation ~ of the President,



